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The applicant is represented through counsel. 

None appears for the respondents. Time till 26.6.90 
granted to file reply, if any, 

29.5.90. 
Iwz 

• None appears for the applicant. Respndents are 
represented through counsel. Time till 26.7.90 granted 
to file reply, as prayed for. 
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The applicant is represented through counsel. 
None appears for the respondents* Time till 27.8.90 
granted to file reply, as a last charce. No furtheE 
adjournment will be granted for the purpose. 

26.7.90. 

TtiiZ 

Both sides are represented through m unsel. 
Time till 12.10.90 granted to file reply, if any, as 
a last chance,as prayed for. No further adjournment 
will be granted under any circumstances. 

27.8.90. 
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Both sides are represented through 
counsel. The counsel for the respondents submits 
that the counter has beenpreparei and sent for 
signature and requett 	a short adjournment for 
f'iling the reply. Time till 12.11.90 granted to 
file reply as a last chance, as prayed for. No 
further adjournment will be granted under any 
circumstances. 
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12.10.90. 

TUZ 

None appears for both sides. Reply has 
already been filed. Time till 10.12.90 granted 
to file rejoinder, ifany, as alast chance. 

12.11,90 

T J Z 

None appears for the applicant. 
Respondents are represented through counsel. 
Rejoinder has not been filed so far in spits of 
the time granted for the purpose. Hence, posted 
for hearing before the court on 15.1.91. 
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25.4.1991 	 SPM&AVH 

Mr.P.Sivan Pillai-for applicants 

Mr.M.C.Cherian,for respondents. 

Oral arguments concluded. The learned copunsel for the 

applicant wishes to give written arguments with a copy to the learned 

counsel for the respondentsby 29.4.1991. He may do so. The learned 

counsel for the respondents may file written arguments on his side by 

3.5.91. 

List for completion of written: arguments on 3.5.1991. , L. 

25.4.1991. 
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